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Begemilon of Iado-Bak Tele-Com-
mumications Tink

9. Shri D. C, Sharmy
Shri Onkar Lal Berwa:

Will the Minister of Communica-
tions be pleased to state:

(&) whether Pakistan proposal
far an official level meeting to consi-
der the restoration of tele-communica-
tion links between the two countries
hes. been cansidered;

(b) if so, the result thereof; and
(c) the steps taken in the matter?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri L K.
Gujral): (a) to (c). The Government
of India made several proposals to
the Government of Pakistan for re-
storing normalcy in all types of com-
munications between the two Coun-
tries. The Government of Pakistan
have expressed willingness to hold
talks for the restoration of certain
types of Communications between the
two Countries. The Government of
India have welcomed the prospect of
talks and are in contact with the
Government of Pakistan through
diplomatic chanmels in this matter.

Inorsase in Fees paid by Overseas
Students in UK.

98, Shri Nath Pai: Will the Minis-
ter of Education be pleased to state:

(a) whether it is a fact that the
Government of UK. have decided to
increase the fees to be paid by Over-
sees students;

(b) if so, whether the Union Gov-
ernment have ascertained from the
UK. Government the ground on which
thiis increaze has been effocted; and

(¢) the extent of this increase and
ménwmnltMmb‘mnﬂmd

The Ministers of' SMate in the Minis
try of Bducstion (Brof, Sher Singh):
(a) Yes, 8ir, The increase will be
effective from October, 1067 onwards.

(b) No, Sir.

(c) The increase in fees in respect
of fresh students is proposed to be
from about £70 to £250 p.a, and by
£50 pa. in case of continuing
students.

1100 Indian students are expected
to continue their studies in the UK,
beyond October, 1987. It is not possi-
ble to estimate at present the number
of Indian students who will go for
study to the UK. in future.

Enforcement of Central Acts in the
Union Territory of Chandigarh

91, Shri Shri Chand Goel: Will
the Minister of Home Affairs be
pleased to state:

(a) the names of the Central Acts
made applicable in the Union Terri-
tory of Chandigarh so far;

(b) the likely period during which
the other Central Acts are to be en-
forced in the Union Territory of
Chandigarh in order to bring about
uniformity in this Territory in tune
with other Union Territories; and

(c) the proposal, if any, to intro-
duce the Rent Restriction Act in the
Union Territory of Chandigarh?

The Minister of State in the Minfs
try of Home Affairs (Shrt Vidya
Charan Shukla): (a) and (b). As pro-
vided in Section 88 of the Pumjab
Reorganisation Act, 1866, all Central
Acts which were applicable to Chandi-
garh area immediately before the Ist
November, 1966, when it was part of
the composite State of Punjab con-
tinue to apply to the Uhion Territory
of Chandigarh, Centra] Acts enacted
by Parliament thereafter will also
apply to Chandigarh unless they are
local Acts applicable to specified areas.
It h@propooed to enforce from 1st
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April, 1867 the Post-Graduste Institate
of Medical Educetion and Research,
Chandigarh, Act, 1986, which was
recently enacted by Parliament It
has hot been found necessary to
enforce any other Central Act in this
territory for the time being.

(¢) All Punjab Acts which applied
to the Chandigarh area when it was
part of the composite State of Punjab
still apply to Chandigarh The East
Punjab Urban Rent Restriction Act,
1949, however, extends only to urban
areas, namely, areas administered by
municipal committees, cantonment
boards, town committees, notified area
committees or any area declareq to
be urban for the purpose of the Act.
This Act has not been enforced in
Chandigarh on the ground that it will
act as a disincentive to the develop-
ment of the Capital Project Area.
There is no proposal before the Gov-
ernment for the mtroduction of this
Act 1n Chandigarh.

Foreigners asked to leave India

100. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of foreigners coun-
try-wise who have been asked to leave
India during the last one year; and

(b) the reasons in each case?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b)., A
statement 1s laid on the table of the
House [Placed in Library. See No
LT-136/67].

National Museum, Murshidabad

101. Shri Yashpal Singh: Will the

Minister of Education be pleased to
state:

(a) whether the proposal to take
over the palace at Murshidabad and to
convert it into a national museum has
gsince been finalised; and

(b) it so, the details thereof?
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The Mivistor of Siate in the Mixls-

try of Edutation (Pref. Sher Singh):
(a) and (b). The matter is <till
under consideration,
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Education Commission’s Recommenda-
tions

103. Shri D C Sharma:
Shri C. C. Desal:
Shri Bibhuti Mishra:
Shri K N Tiwary:
Shri Prakash Vir Shastri:
Shri Vishwa Nath Pandey:
Shri R. Barua:
Shrl Hem Barua:
Shri F. H. Mohsin:

Will the Mimster of Eduocation be
pleased to state*

(a) whethe: the recommendations
made by the Education Commission
have been considered;

(b) if so, the recommendations that
have been accepted; and

(c) the steps taken to implement
them?

The Minister of Eduoation (Dr.
Triguns Ben): (a) These are under





